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TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

e faurr
1L
fae=ett, 6 /S, 2026
WI. 9. 1/3/2022 /7[00 / 6031—43— (I IS &5 fdoell # JATfawaiRa =l I8
ReTd AT, 1947 BT &RT 8 ERT Yad AT BT TANT B Y I IS & faeel] & IWRIIuTe,
T gRT fRcell T8 eTd FRMEe, 1959 # S WA a7+ & forg fefaRad s qara €, ererfq —
1. wftra ofive @ yRH — (1) 39 F9H a7 (ool I8 Je1s (Heies) esraet, 2026 H8T Y |
2) 3 fecell IoUa # e UHRE @ fafdr | wwrdY 8|

2, fram 8 § Wenge — facel T8 e FaAEe, 1950 & 99 8 ¥ JOREd Wdd & U,
FrfeTRad e w1 |ffas far S, srifq —

“¥g W U 2 b 30 old, 2026 P HARG fITHM B &P WIHGD! (TAT ST 30 3,
2026 | 30 37U, 2027 Bl AW & AR BRI [HY M &) BT HRIBIA 30 3, 2027 AAAT Y
AHIGT B TP AT JMAIIRAT TH B9 T, Sl ¥l 399 I U 8I, I fadiRd fhar e, a9rd
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SHI HaT RPIS FATTId 8, FRIBIA & SR 8 W&H & w0 H AHT MR 3R A1F &1 Frmi #
TJenfuiRa eRIRS T dorr smg—dmr 21|

MR ST & ool & SURTSITA
P IMRY | TAT AP A R,
e arforme), Su—dfa(e)

A - o e A6 20 AR, 1959 @I W0 HO 4,/59—H0I0 & ERIT fcell ISUF SRR &
ARV ¥ YHTRIa fHar 1 o den 9 Fo) & 9 8 § 7 Sitgamimell & gR1 |eiee by g -

ST | WIS 1,/16 /07 /B TS /8301—8349, fa=Tidh 01.07.2008
JAfERTE A=A BISA 1,/16 /07 /B TS /5409, TaTidh 24.12.2013
SNELTT | WIS 1,/24 /2014 /B TS / 1297—1306, &% 04.03.2014
SNTERTET A& WIS 1,/24 /2014 /BH TS / 1385—1394, {31d 30.03.2015
ORI & BISA 1,100 /2015 /BM TS /757, faA1d 15.02.2016
STfERTET AT BT 1,/41 /2017 /BH TS / 6607—6618, 31D 29.11.2017
ORI A& BT 1,02 /2019 /BH TS /1016—1028, [T 27.02.2019
SAfERTE A& BT 1,28 /2019 /B4 TS / 5840—5852, [T 03.10.2019
STTERTET & BISA 1,02 /2019 /BH TS / 1413—1425, fH1d 27.03.2020

. SNTERTTAT AT WIS 1,02 /2019 /BH TS /977—989, {&HAI® 07.04.2021

. SITERLAT | BIget 1,/28 /2019 /B TS / 1230—1242, &A% 23.06.2021

. SIERLET | WISt 1,/03 /2022 /B TS /799—811, &I 25.03.2022

. SIERLET | BIgel 1,/03 /2022 /B TS / 873—885, faTidb 29.03.2023

. SIERLET | HIged 1,/03 /2022 /B TS /2904—16, a1 09.10.2023

. JYTERTTAT AT WIS 1,03 /2022 /BM TS /809—21, f&AId 28.03.2024

. SIELET | BIgel 1,/03 /2022 /B TS / 1695—1707, f&AAId 31.07.2024

17. STTERLAAT | HISe 1,/03 /2022 /B TS /308—320, &1 06.02.2025

18. SIERLAAT | BIged 1,/03 /2022 /B TS / 1200—13, f&71d 05.05.2025

19. SIERLAAT | BIged 1,/03 /2022 /B TS / 336785, QI 04.11.2025
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HOME DEPARTMENT
NOTIFICATION
Delhi, the 6th May, 2026

No.F.1/3/2022/HG/6031-43.—In exercise of powers conferred by section 8 of the Bombay Home
Guards Act, 1947, as extended to National Capital Territory of Delhi, the Lt. Governor of National Capital
Territory of Delhi, hereby makes the following rules to further amend the Delhi Home Guards Rules, 1959,
namely:-

1. Short title and commencement- (1) These rules may be called the Delhi Home Guards
(Amendment), Rules, 2026.

(2) They shall come into force on the date of their publication in the Delhi Gazette.
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2. Amendment of rule 8. In the Delhi Home Guards Rules, 1959, in Rule 8, after the Eighteenth
proviso, the following proviso shall be inserted, namely:-

“Provided also that the tenure of existing Home Guard Volunteers on roll as on 30" April,
2026(and due for discharge between the period 30™ April, 2026 to 30"  April,2027) may be
extended up to 30™ April, 2027 or till such time fresh enrolment takes place or till such time the
necessity ceases, whichever is earlier subject to satisfactory service records, general conduct as
Home Guards during the tenure and also subject to physical fitness and age limit as prescribed

in the Rules”.

By Order and in the Name of the Lt. Governor
of National Capital Territory of Delhi,

NITIN PANIGRAHI, Dy. Secy.(Home)

Note: The principal rule were published in Part-IV in the Delhi Gazette Extraordinary dated the 20™ July,
1959, F.N0.4/59-C.D. and amendments were made in Rule 8 of the Principal rule vide following
Notifications:

=
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Notification No.F.1/16/07/HG/8301-8349, dated 01/07/2008.
Notification No.F.1/16/07/HG/5409, dated 24/12/2013.

Notification No.F.1/24/2014/HG/1297-1306, dated 04.03.2014.
Notification No.F.1/24/2014/HG/1385-1394, dated 30.03.2015.

Notification No.F.1/100/2015/HG/757, dated 15.02.2016.

Notification No.F.1/41/2017/HG/6607-6618, dated 29.11.2017.
Notification No.F.1/02/2019/HG/1016-1028, dated 27.02.2019.
Notification No.F.1/28/2019/HG/5840-5852, dated 03.10.2019.
Notification No.F.1/02/2019/HG/1413-1425, dated 27.03.2020.
. Notification No.F.1/02/2019/HG/977-989, dated 07.04.2021.

. Notification No.F.1/28/2019/HG/1230-1242, dated 23.06.2021.
. Notification No.F.1/03/2022/HG/799-811, dated 25.03.2022.

. Notification No.F.1/03/2022/HG/873-885, dated 29.03.2023.

. Notification No.F.1/03/2022/HG/2904-16, dated 09.10.2023.

. Notification No.F.1/03/2022/HG/809-21, dated 28.03.2024.

. Notification No.F.1/03/2022/HG/1695-1707, dated 31.07.2024.
. Notification No.F.1/03/2022/HG/308-320, dated 06.02.2025.

. Notification No.F.1/03/2022/HG/1200-13, dated 05.05.2025.

. Notification No.F.1/03/2022/HG/3367-85, dated 04.11.2025.
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